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Title: Introduction of the Prohibition on use of Coercive Methods for Recovery of Bank Loans Bill, 2014.
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HON. DEPUTY-SPEAKER: The question is:
"That leave be granted to introduce a Bill to prohibit the use of coercive methods such as intimidation and harassment either verbal or
physical against any person or his family members for recovery of loans by banks, or their agents, whether authorized or not, and for
matters connected therewith or incidental thereto."

The motion was adopted.
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